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Drués ( C’bntroi J Act, 1950

An Act to provxde for the control of the sale, supply and
distribution of drugs.
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R , [7th Apﬂ.l_,, 1950}
BE?Jiﬁ-enacfedf by, Parliamé‘n‘ﬁ ag followsizs

Acﬂ 1950
(2) Iy extends to all Part C States.

2. Interpretation,—(I) In this Act, unless the confext otherwise requires,—

"(aQ) “dealer’”’ means a person carrying on, either personally or through
any other: person, the business of selling any drugs, whether wholesale or
rebail ;

o .o (b) ‘‘drug’’ means any drug as defined in clause (b) of section 3 of the
__;Drugs Act, 1940 (XXIII of; 1940), in respect of which a declaration has been
.made under sectlon;l{, '

w0 (o) “offer for’sale’ includes a- reference to an intimation by a person
“of the price proposed by him for a sale of any drug, made by the publication
of a price list, by exposing the drug for sale in association with a mark
mdloa.tmg prlce by the furmshmg of a quotation or otherwise howsoever;

Ly

, mcludes 8 manufacturer.

(2) A drug shall ‘be deerned to be in the possession of a person—

({) when it is held on behalf of that person by another person or when
held by that person on behalf of another person;

(m) notwﬁhstandmg that it is mortgaged to another person.

8, Drugs to which this Act applies,—The Central Government may, by noti-
ficat; 1on~;m the Oﬁiclal Gazetﬁe declare any drug to be a drug to which this Act

aanmum prices and maximum quantities which may be held |
or sold —(1) The Chief Commissioner may, by notification in the Official Gaze’ote
fiz.in. respec’s any: drug—— e
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(c) the maximum ‘quantity which may in any one transaction be sold
to any person,

(?) The prices or rates and the quantities fixed in respect of any drug under

this section may be different in different; Jocalities or for different oclasses of
dealers or producers,

5. Restriclions on sale, etc., where maximum is fixed under section 4.—No
dealer or producer shall—

(a) sell, agree to sell, offer for sale or otherwise dispose of, to any pér-
gon any drug for a price or at a rate exceeding the maximum ﬁxed by no#i-
fication under clause (a) of sub-section (I) of section 4;

(b) have in his possession at any one ‘time a quanhity of any drug
exceeding the maximum fixed by notification under clause (b) of sub-section
(I) of section 4; or

{¢) sell, agree to sell or offer for sale to any person in any one transac-
tion a quantlty of any drug exceeding the maximum fized by, notification
under clause (¢) of sub-section (I) of section 4.

6. General limitation on quantity which may be posseSsed al any one time.—
(1) No person shall have in his possession at any one time a greater quantity

of any drug fto which this section applies than the quantity necessan:y for. his
reagonable needs.

(2) This section shall apply only to such drugs as the Chief Commissioner
may, by order published in the Official Gazette, specify for the purpose:

Provided that; nothirig contained in this section shall apply to a dealer or
producer in respect of any drug sold or produced by him,

7. Duty to declare possession of excess stocks.—Any person having in his
possession a quentity of any drug exceeding that permitted by or under this -
Aot shall forthwith report the fact to the Chief Commissioner or other officer
empowered in this behall by the Chief Commissioner, and shall take such

action as to the storage, distribution or disposal of the excess quantity as the
Chief Commissioner may direct.

8. Refusal to gell.—No dealer or producer shall, unless previously aut.honsed

.to do so by the Chief Commissioner, without sufficient cause refuse to sell to

any person any drug within the limits as to quantity, if any, iroposed by this
Act,

drug at & later date shall not be deemed to be a sufficient cause for the pur-
pose of this seection.

9, Cash memorandum to be given of certain sales.—(I1) Every dealer or pro-
ducer when selling any drug for cash shall, if the amount of the purchase in
five rupees or more, in all cases, and, if the amount of the purchase is less than
five rupees, when so requested by the purchaser, give to the. purchaser & cash
memcrandum econtaining particulars of the transaction.

(8) The Chief Commissioner may, by notification in the Official Ga.zetbe
prescribe the parmculars to be contained in any such cash memorandum

(8) The Chlef Commiiggioner may, by notification in the Off
’ dealersior p '
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10, Marking of prices and exhxbiting list of prices and atooks —(1) The Chief
Comn:ussmner may direct dealers or producers in general, or any dealer or pro-
ducer in particular, to mark any drug exposed - or intended for sale with the sale
prices or to exhibit on the premises a ‘price list of drugs held for sale and the
quantities of such drugs in his possession, and may further give directions as
to the manner in which any such direction as aforesaid is to be carried out.

() No dealer shall destroy, efface or alter or cause to be destroyed effaced

or altered any label or mark affixed to a drug and indicating the prlce marked
by. a producer.

.- 11, Obligation to state price separately on composite offer.—Where a dealer
or producer makes an offer to enter into a transaction for a consideration to be
given as a whole in respect both of & sale of any drug and of some other matter,
the dealer or producer making the offer shall state in writing the price which
he ass1gns 16 that drug, if he is required to do so by any person to whom the
offer is made, -and the offer shall be deemed for the purposes of this Act
to be an offer to sell that drug abt the price so stated.

12. Prohibition or regulation of the disposal of drugs.—If in the opinion of

the Chief Gommlssmner i is necessary or expedient so to do, he may, by order
~ in writing—

(a) prohibit the disposal of any drug excep'ﬁ in such ecircumstances and
under such conditions as may be specified in the order;

(b) direct the sale of any drug to any such dealer or ola,ss of dealers
and in such quantities as may be specified in the order;

snd make such further orders as appear to him to be necessary or expedient in
connection with any order issued under this section.

13, Penalties.—(I) Whoever contravenes any of the provisions of this Act
_ or fails to comply with any direction made under authority conferred by this

Act shall be punishable with imprisonment for a term which may exbend
to three years, or with fine, or with both.

(?) A Courbt convicting any person of an offence punlshable under this Act
may order that the whole or any part of the stock of drugs in respect of which -
the offence was committed shall be forfeited to the Government.

(3) It shall be a defence for a person charged with a confravention of any of
the prcv:smns of this section to prove that, in relation to the matter in respeot
of which he is charged, he acted in the course of his employment as a servant

or agent of another person on the instructions of hls employer or of some other
specified person.

14. Offences by corporations -——Where a person commlttmg an offence punish-
able under this Act is & company or an association or a body of persons, whether
incorporated or not, every direstor, manager, secretary, agent or other officer
or person concerned with the management thereof, shall, unless he proves that
the offence was committed without his knowledge or 'that he has exercised all
due diligence to prevent its commission, be deemed to be guilty of such offence.

15. Procedure.—(1) No person other than a pohce officer of or above the rank
of an Tospector of Police or an officer not below the rank of an Inspector of Police
avthorised in this behalf by the Central Government by notification in the
Official Gazette, shall investigate any offence under this Act.

(2) No prosecution for any offence punishable under this Act shall be insth:
tuted except w1’ch the prekus sancﬁlon of the district maglstrate

berson, competenﬁ to 1nvest1gate anv‘
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that an offence under this Act has ba
sion of any stock of drugs in 1espect .of
committed and the prov1smns, i ;thﬂ (
of 1898}, shall, so far as may be’ apphc le aEp y to an; . ung
this Act as they apply to any search or se made under the ‘ ,authorlty of
a warrant issued under sectlon 98 of that Code. . .

17. Power to make rules —(1) The Oelltral Government may make rules to
carry out the pu poses of thls Act. :

1ﬁg commltted and take ’oss_es-* )

(®) In particular, and without prejudice to the generality of ‘the foregoing
power, such rules may provide for all or any of the following matteis; riamely,—

{(a) the maintenance by dealers and producers generally, or by any dealer
or producer in partlculal, of records of all sale and purchase transactrons
made Bj them, : !

(b) the furnishing of any such information as may be requlred with
. respech to the business carried on by ‘any dealer or produger;

(¢) the inspection of any books of account or other documents belong
ing: to or'under’ the-control of any: dealer or producer

18, Protection of action taken’ in good faith.—No suit,. prosecution_or_other

legal proceeding shall lie against any person for anythmg in good faith” done or
ntended. to be done under thls Act :

19. Saving of other laws, ——The provisions of this Act shall be in addition to,
and' not in -de’ogation-of;* “any other: law: for the tlme bemg in force regulatmg
any of the matters dealt with in thigiAet.

20, Repeal of Ordinance XXVI of 1949.—(I) The Drugs (Gonbrol) Ord1
uance, 1949 (XXVT of 1949) i Higrsby* repealed

(2) T\Totvvuhstomdlnor such repeal anythmg .done or any actlon taken in

exercise of any power conferred by or under the said Ordmance ,shall be deemed
to 'have béen done or taken in the exergise of, the pow,ers onferred by or. under

this Act, as if this Act were in force on the day oh whlch such thmg was done :
or actxon was taken R o
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